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(e) The rates of compensatory al-
lowance for different categories of
employees stationed in different areas
are shown in the statement laid on
the Table, [See Appendix IV, an-
nexure No. 33], All the employees
stationed in such areas are eligible
tor the allowance.

Annual Increment of Jawans

[ Shri A. V. Raghavan:
3143.{ Shri Pottekkatt:
| Shri Warlor:

Will the Minister of Defence he
pleased to state:

(a) whether there is any proposal
to introduce yearly increment of pay
to the Jawans instead of the existing
quinquennial increment of Rs. 2-50
nP;

(b) whether any representations
were received to enhance the existing
rate of increment;

(c) whether any revision of pay
was made in the case of other ranks
and non-commissioned officers; and

(d) if so, in which year?

The Minister of State in the Minis-
try of Defence (Shri Raghuramaiah):
(a) No, Sir.

(b) Yes.

(¢) and (d). The rates of pay of
other ranks and non-commissioned
officers were revised and improved
under Government orders which were
issued in September 1960 and which
had retrospective effect from the
1st July 1959,

sforten seeT aan faer dma

Y. oY e 3 P sfaen
oAt g FATH FT FAT FA fF o

(%) #ar ag 79 2 ¥ 37 % Fa99
F sfaee sadam qar fam g
# gg fawmt #1 fagza 57 & 9§
Hq TYTAT 9T AAT AT @I E

JUNE 13, 1962 Motion for Adjournment 10560

() =t ag f 79 ¢ f& 30
awearfae feafa & w1oo dafast @
T AHAT b TET & AW

() afz g1, at feafa 7 gz &
ferg g7 aTgaTdr 1 W vEr & 7

wfaeert w4t (st wow ¥==r)
(F) =¥, 72

(@) Aar (W) "77 a8 337 |
SHORT NOTICE QUESTION

Enrolment of Law graduates in Kerala

S. N. Q. 17. Shri Koya: Will the Min-
ister of Law be pleased to state:

(a) whether the attention of the
Government has been drawn to the
hardship of law graduates in Kerala
who passed the September examina-
tion, in the matter of cnroiment;

(b) whether it is a fact that the
Kerala University published the re-
sults very late; and

(c) whether the law graduates of
any other State were denied enrol-
ment due to delayed publication of
result?

The Deputy Minister in the Minis-
try of Law (Shri Bibudhendra Misra):
{a) Yes; Sir.

(b) Ths B.L. results of the Kerala
University were declared on 8-12-
1961.

(c) Representations have also been
received from the Law Graduates of
Bombay and Nagpur Universities,
whose flnal LL.B, Examination re-
sults were published on 12th Decem-
ber, 1961 and 20th December, 1961
respectively about  difficulties ex-
perienced by them in enroling them-
selves as Advocates.

12 hrs.

MOTION FOR ADJOURNMENT
TRAIN-BUS COLLISION AT  RAILWAY
CROSSING

Mr. Speaker: I recelved notice of
an adjournment motion yesterddy
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immediately after that ealling atten-
tion notice was answered on that
railway accident. This is by Shri
S, M. Banerjee, Shri Daji and Shri
Nambiar. I will read the wording of
the motion:

“Failure of the Government to
man the Gate at the railway
crossing between Phulera and
Sambar lake, a busy highway,
recently in serious train-bus cul-
lision on 11-6-1962 resulting in
death of 26 men and serious in-
jury to many.”

1 have come to the conclusion that
it is a definite matter of urgent public
importance, of recent occurrence and
facts have been disclosed vyesterday
in answer to the calling atteuntion
notice. All those sonditions are ful-
filled, but there is another provision
which I referred to yesterday, that a
discussion has been flxed on that,
and I had enquired from the Minister
what day would be suitable for this
discussion. I am going to suggest
that this discussion should take place
immediately after the Finance Bill
is over, either on Saturday from 4 to
6 p.M. or on Monday from 4 tu 6 p .

Rule 58, sub-rule (vi) of the Rules
of Procedure and Conduct of Busi-
ness reads as follows:

“(vi) the motion shall not anti-
cipate a matter, which has been
previously appointed for consi-
deration. In determining whether
a discussion is out of order on
the ground of anticipation, regard
shall be had by the Speaker to
the probability of the matter
anticipated being brought before
the House within a reasonable
time:”.

Now, it is not only a probability, but
a certainty that the discussion has
keen fixed. Therefore, this would be
anticipatory and ‘therefore, 1 rule
it out of order. This cannot be dis-
cussed in this manner, as T have al-
ready fixed a discussion for two
hours. Firstly, I had in mind that
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1 hour might be emough. But now I
propose that 2 hours may be fixed,
from 4 to 6 p.m. Would Saturday be
convenfent or Monday?

The Minister of Rallways  (Shri
Swaran Singh): Any day that is con-
venient to you and to the House.

Some Hon. Members: Monday.
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Mr. Speaker: Order, order.

Shri 8. M. Banerjee (Kanpur):
Some enquiry has already started into
this accident. I would request you
to ask the Minister not to conceal any
facts on the ground that the enquiry
is being conducted. He should give
full facts.

M. Speaker: It is very difficult to
express myself in pursuance of the
wishes of the Minister. Should I first

presume that he would conceal the
facts?

Shri S. M. Banerjee: Nnt inten-
tionally concealing, but.. .

Mr. Speaker: Let us see as the dis-
cussion arises.

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
Would the discussion be he!d on
Saturday or Monday, Sir?

Mr. Speaker: On Monday.
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